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and made important recommen-
d.tions (o"3I"d< modernisin. the 
terminal and other facilities at 
international airports in India, for 
consideration by Government. 

(ii) a high level inter-Dcputmental 
Committee for facilitation under 
the chairmanship of Civil Aviation 
Secretary and inc\udinl senior 
representatives of Customs, Immi-
gration, Health <lncl Civil Aviation, 
has been meeting periodically to 
look into the various policy as-
pects of frontier formalities to 
ensure that decisions are taken on 
• broader basis and implemented 
without delay. 

Preference to Local People in Empl"yment 

2215. SHRI VIRENDRA KUMAR 
SHAH: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that when the 
State of Andhra Pradesh was formed some 
sort of gentlemen's agreement was reached 
about living prefernces to Ihe people be-
lon&inl to a panicular locality for some 
selected Jobs: 

(h) if so, which were the parties to the 
above a&reemcot ; 

(c) whether such a.reements are valid 
under the Constitution of India ; 

(d) whether it is a fact that Section 3 
of the Public Employment (Requiremen t as 
to Residence) Act, 1957, and the Rules 
made thereunder by thc Andhra Pradesh 
Oovernment to put into effect the provi-
sions of the above allreement have been 
declared "void and inoperativc" and ultra 
Vlrs' of Article 16 (3) of the Constitution 
by tho Andhra Pradesh Hilh Court; 

(e) whether it is also a fact that in 
spite of the above decisions, the Andhra, 
Pradesh Government are lIoinll ahead with 
the plan of reservinK certain vacancies in 
the Telenaana region for the local resi-
dents; and 

If) if so, the steps proposed to be 
taken by the Central Government to make 
the above State adhere to the Consti-
lutional provisions, as interpreted br tbo 
hDdbra ~  HI,b Court 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): la) and 
(b). Yes. Sir. An agreement was reached 
between the Andhra Pradesh and Teleo-
gana leade ... at the lime of formation of 
the Statp. of Andhra Pradesh. ODe of tho 
lerms of the a.recmenl was that It tom-
porary provision be made relardiDI Telon-
gana as a distinct unit so far as recruitment 
to subordinate service::. was concernod aDd 
for continuinll qualifications us to e~ e e 
which were enforced in the former Hydera-
bad State immediately before tbe formation 
of the State of Anuhla Pradesh. 

(c) The nllireement noted above was 
given effect to through an Act of Parlia-
ment passed in accordance with Article 
16 of the Con .. itution. 

Id) By a judgement pronounced on 3rd 
February, 1969, a sin.lc Judie of the High 
Court of Andhra Pradesh had held that 
the provisions of Section 3 of the Public 
Employment (Requirement as to Resi-
dence) Act, 1957 and the Rules framed 
thereunder by the Central Oovernment in 
respect of Andhra Pradesh were ultra vJru 
of the Constitution. On appeal, a Division 
Bench of the Hiah Court of Andhra 
Pradesh suspended Ihe operation of this 
order and later by its judgemenl pro-
nounced on the 20th February, 1969, set 
aside the judgement dated 3-2-1969 aDd 
declared seclion 3 of the Public Employ-
ment (Requirement as 10 Residence) Act, 
1957 and the Rules framed thereunder as 
valid and consistent with Ihe Consti-
tution. 

(e) and (f). Do not arise. 

Doty Frce Sbop At Palam Air Port 

2216. SHRI P_ C. ADICHAN : 
SHRI K. LAKKAPPA : 
SHRI YASPAL SINGH: 

Will the MiDister of TOURISM AND 
CIVIL AVIATION be pleased to state I 

(a) whether a duty free .hop baa been 
opened at the Palam Airport where many 
imported items includin. liquors etc. are 
sold duty free ; 

(b) if so, the salient feature. of tbi. 
shop and the realons for openinK It; 

Ie) wbotbor similar t)lp.s of sbops art 
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~ o p ... posod 10 be opened at other inter-
national airports; and 

(d) if so, the details thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) Yee, Sir. 

(b) The Duty Free Shop situated in 
the transit lou nile is meant for transit and 
out'lIoing palsenlers only. It 1I0cks 
imported cllarettes, liquori, perfumel, 
o m~t e  pens, pencils, other gift articles 

and a variety of Indian goods such as 
silks, handierafll, gramophone records, etc. 
These articles are sold against pJyment in 
foreiln elchanee only. 

Duty free shop at International Air-
ports are an accepted tourist facility as 
they enable foreilln tourists to buy articles 
of common me Ilt cheaper rates. and the 
country earns foreiln exchange. 

(c) and (d) Duty frcc shops arc 
already functioninl at Dum Dum Airport, 
Calcutta, and Santa Cruz Airport, Bomhay. 
It is proposed to open a similar duty free 
shop at the Meenambakkam Airport, 
Madras. shortly. 

~m lo l e t m~ ll SCieotists 

2217. SHRI D. N. PATODlA: WlII 
tbe Minister of EDUCATION AND 
YOUTH SERVICES be pleased 10 state: 

(a) tbe extent of unemployment that 
now exIsts amonls! the Scientists in the 
country; 

(b) whether it is a fae! that there is 
in fact a dearth of trained scientists in Ihe 
country ; Ilnd 

(c) if 10. the Itep' that have been 
taken to imparl trainiol to the scientilll 
aod to meet the needs? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. R. 
V RAO): (a) The num!!er of Post-
graduates in Sclenco rOlistered in Employ-
ment EllChanlcs on 31-12-68 wa. 3236 
which may also tnclude those who millht 
have enrolled themselves in their efl'ort 
to get beller employment. 

The number of well qualified Scientists 
emporarily placed In tb6 Scientists' Pool 

tnd In need of ... ul,r elJlPloYDlellt was 
~Sl on ht ~ ~  1967. 

(b) Shortalle. of trained in scientists 
various fields do occur from time to 
time in the country. 

~ Research trainiog Fellowsbips and 
Scholarships for advance train in, in India 
and in foreillo countries in important fields 
arc granted. 

Pay Scales of Engllsb Stenographer-
la.tructors 

2218. SHRI BENI SHANKER 
SHARMA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

~ the pay scales of Enalisb Steno-
graphy Instructors working in the Secre-
tariat Traininll School in Delbl ; 

(b) the oature of thoir duties and 
working hours; 

(c) tbe minimum qualifications tbey 
possessed at the time of t~e  appointment 
as instructors; and 

(d) tbe prescribed syllabus and of tbe 
English Stenollraphy course they teacb to 
each catelory of students? 

THE MINISTER OF STATE IN THE 
MINISTRy.oF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) (a) 
Rs. 35025·650. 

(b) To train tho Lower Division 
Clerk.. Ie tbe Ministries and Attacbed 
Offices in Enallsh Stenollrapby and Type-
writing and to Impart training to 
Stenolraphers (Orade II of tho Central 
Secretariat Slenographers Service) appo-
inted on the basis of the Competitive 
ExaminatIon beld by Ibe Union Public 
Service Commission in tbe lechnique 
of takiol dictatioo. Tbo workioll bours 
of the School are the same as far the 
attached offices of !he Governmeot of lodla 
i.e. 9.30 A.M. to 4.30 P.M., but some of 
tbe stenolraphy classes ~e to be held 
outside the normal ollice hours. The 
work in, hours of two of the Slenolraphy 
Instructors have been stallored. ODO from 
8.00 A.M. to 3.00 P.M. and the other from 
11.00 A.M. 10 6.00 P.M. 

(c) They were Grade I Ollicers of 
the Central Secretariat Stenolraphers 
Service. ThOle poal. are included in !he 
Cadre of Orade I Officers of tbe COotrl\l 
~~ ~t t Ste ol ~ ~ ~ o  




